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The Tribune

CHANDIGARH | SATURDAY | 13 JUNE 2026

OFFICE OF THE RECOVERY OFFICER-I/I
DEBTS RECOVERY TRJBLINM FH/\ND\EJ\F’H (DRT 1)

NOTICE UNOER SECTIONS 25 T0 28 OF THE RECOVERY OF DEBTS & BANKRUPTCY|
ACT. 1993 ANDRULE 20F srcownscu:umt TO THE INCOME TAXACT, 1961,

RC/39/2028 5-01-2026

o HOFC Bank\l‘s. Mrl!mdhu

(€0 4] Manraj Sandhu /e h, Gurmeet Singh Sandiu Rfa H.Na 116 Arman Nagar
Faridkot, Tehsil snd Distsict Faright, Punjabs 151303

(€D 21 Balwinder Kaur W/o Sh $ham Singh R/ Village Sukhanwala Taisil And
OistrictFaridkot {Punjat]

(€0 3} Kulwinder Kaur W(o $t Kuldeep Singh R/o Village Ukhanwala Tehsil And
Disirict Faridiot [Punjab]

(CD #) Rstompreet Kaur D/o Sh Kuideep Singh Rfo Villags Sukhanwala Tehsil and
Distyict Faridko [Punjab]

(€D 5) dagseer Singh 5o Sh Chand Singh Rio Village Sulhanwals Teis and
District Faridkot (Punjab]

(€0 6] Tefincer Kaur Sandhu W/o Sh Guenit Singh &/c H No. 136 Aman Nagar
Faridhat Teheil and Districs Far kot (Punjab)

(€D 7) Gurmit Singh Sandhy S/o Sh Sham Singh Rfo M No. 136 Aman Nagar

Fardkot Tehsil and District Faridiat (Punjol)

5 10 notify that as per the ruumucmmcm Issued in nur:m'\ceolmuu

RV TRIBUNAL

1) in OA/1224/2021, an amount uF ua 59.49 547/  Sixty Mine Lakhs. rum ch

Thausand Five Hundred Farty Seven only | aiang with pendentelire and future|

Interest @ 12% Compound Interest nall yiarty w.e.l 20 05.2021 til realization|

and costs of R5, 72,000/ | Aupee Seventy Two Thousand only) s become due,

agmint you [Tainthy and severaly/ Fully/Umited)

2 Youwre hmwu\mwdmmmubm sum within 15 days of the receipts of

the notice, ¢4 the racovery shall be made i accordance with the

Reeovury of u;.hls Dt b Banies ad Finsncis! instfutions Ace. 1998 and il

there undsr,

2. Wou ara hureby ordered 1o declare on an affidavit the paniculars of yours|

suserson v before the next date of hearing

4. You are hercby ordered to agpear before the undersigned on 17.06.2026 st

10:30 AM fac further procesdings.

by

Thi

Rohtak guest teacher's
suspension revoked

ER

wa st
ROHTAK, [UNE 12
In a Usturn within 72 hours,
the Department of School
Education on Friday revoked
the suspension of a guest
teacher in Rohtak, days after
she was suspended following
her participation in a protest
in Delhi, a move that hacl trig-
gered widespread criticism.
Sulekha Dalsl, 3 Primary

suspension order issued by the
District Elemnentary Education
Oificer (DEEQ) had not cited
any reason for the action. The
fresh order withdrawing her
‘suspension is also silent on the
reasans for the decision. How-
ever, DEEO Bijendra Hooda
saildl the revocation was carried
out on the directions of the
state authorities.

Speaking to The Tribune,
Sulekha called it a moral vie-

Teacher (PRT) engaged as a
puest teacher at Government

tory lor citizens raising gen-
uine public concerns. T

Middle School, Rainkpura,was  received the revoeation order
suspended with wnmediate  thisevening,” she said. Earli-
effecton June 8, twodaysafter  er. she had maintained that
attending a protest arganised  she was neither associated
by the Cockrosch Janta Party  with any political party nor

(CJP) in Delhi on June 6. The

any organisation.

esaid,

(a)50ch inferests
notlce of the certificate / execution proceedings.

(b All costs, charges and expersis incurred in Tespeat of the service ol this
netice and warrarms and other processes and all sther proceedings taken for
cocovering the ammint dug.

Gieen un d

atter this

this Tribunal, 05.2026
Recowery Officer, Delrts Recovery Tribunal Chandigarh (DRT-1)

.Y Indusind Bank

mnmmmmumus“mmmum.m
‘Sabe otios for sabe of Immovabie Pr

Second E-Auction Sala Notice far sale of inmovehie Assels o

Recanstruction

Form No. 3
|See Reguiation-13 (1)(a)]
DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 3)
Ground Fluar, SCO 33-34-35, Sector 17-8, Chandigarh - 160017
Case No.: DA/292/2021
Summans under sub-section (4] af section 19 0f the Act, read with sub-rule (26 of
T YT 1993

Exh. Mo, 32037
BANK OF INDIA

vs
/3 D P AGGARWAL AND BROS AND OTHERS

To.
(1) D. P AGGARWAL AND BROS., & SOLE PROPRIETOR IN MUCHPURA BAZAR,
LUDHIANA, PUNJAB, THROUGH (TS SOLE PROPRIETOR- SHRA| SANJAY KUMAR
BUPTA SON OF SHRIDHARAM PAUL.
{2) SHRUSANJAY KUMAR GLPTA S/0 SHRI DHARAM PAUL R0 H ND. 415, NAYA
MOHALLA, BAREWAL ROAD BHARAT NAGAR CHOWK, LUDHIANA, PUNJAB,
(3) SMT. SEEMA RANI WI0. SANJAY KUMAR GUPTA RID H.NO. 415, NAYA
MOHALLABAREWNAL ROAD, BHARAT NAGAR CHOWK LUDHIANA, PUNJAS.
{4) SMT. REENA RANI W/O RAKESH GUPTA, R/O HNO, 415, NAYA MOHALLA
BAHEWAL ROAD BHARAT NAGAR CHOWK LUDHIANA, PUNJAB.

IMON:
WHEREAS, DA/202/2021 was isted before Hon'ble Presiding Officer/Registrar on
0540872028,

WHEREAS this Hon'ble Tribunal is pleased lo issug sammons nolice o0 the said
Application unider section 19(4) af the AL, (0A) fled against you for recovery of
debis of Rs. 1,45,12,266.00/-

Ingccordanse with sub-section (4 of section 19 of the Act, you, the delendants are
directed as under-

o

| IDFC-AU BANK SCAM |

Realtor, jeweller among new
din CBI chargesheet

accuse

Buarcress SINGH THAKUR
THRUNE NwssERGS

CHANDIGARH, [UNE 12
The CBI on Friday filed its
second chargesheet in the
multi-crore  IDFC  First
Bank and AU Small Finance
Bank scam, naming two pri-
vate individuals and a
Chandigarh-based firm as
aceused for their alleged
role in laundering embez-
zled government funds.
The chargesheet, filed
before the CBI Special Court
in  Panchkula, names
Chandigarh-based property
dealer and real estate devel-
oper Vikram Wadhwa, Mis
Sawun Jewellers and its own-
er Rajan Singh Katodian.
With the latest filing, the

T e Eakommen of s total number of accused in
1) Pt Vo b Smarbod P sches mongsnd o b Sene Bow e syl the - Foa hab risen turlES
i affi-

i Soeend wase2, vl be 5710 07 A anc whest I Bas’, ‘98 wh 1 basi”, whals B 1 B
e 2 T recouss A n G700l vocery Of RE2530 113 (Rspots Twonty-ries | | C1ELIS, hﬂﬂk imF“’VLG pri-
Lash Thiny Thi 082028 vatei and compa-

12 0 1

Thl Bankhas
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600034 el

i Account
HnATISEAB0G2. IFSE: e ot o 3. Wilage Hoat,
Trs purchaser

5% of the Sal6

nies. The first chargesheet
had named 15 accused,
including three government
servanis, six bankers, two
companies and four private

 Welisite Add
Descripton of the immovabie Pro ueed Assot : AT Il Piece nd Paresl of
Propsiy House bearing W, no, B-X-714,27/395/50, measunng 135 Sq Yards, comgeissrin
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() 1o disciosa particuiars of properiies o assats other than properties and assets

specifled by Ihe applicant under seriaf number 34 of the original appiication:

{50 you are restraines rom deaking with or disposing of secured assets or such oiher

assels and propernies disclosed under sarial oumber 44 of the original application,
and disposal of the epplicalion for altachment of proper ties;

) you shall it transier nr way ot safe, ase or olhervise, exceptin the ordinary

rest is creatad and/

or other assets and pmpm specified or disclosed unden senal number 34 ol the

original application without the prior approval of the Tribunal;

{v) you shall be liabia to accoun! lor the sala proceads reafisad by sala ol securad

as5els o other asseds and praperties in the ontinary course of busmuss and deosit
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NOTICE U Iﬁl HE SARFAZSI ACT. 2002
rized Offico, Mis Indusind Bank Lid

15 DAYS BALE |
Dste: 04,06.2026, Place; Punjsh

The CBI is investigating
three cases transferred
from Haryana and Chandi-
garh agencies. One case
relates to alleged misappro-

IDFC FIRST Bank
TR

priation of funds belonging
to eight Haryana Govern-
ment departments, while
the other two involve
Chandigarh Smait City
Limited (CSCL) and the
Chandigarh ~ Renewable
Energy and Science &
Technology Promotion
Society (CREST).

Acecording to the CBI, the
fraud amounts to Rs 504
crore in the Haryana Gov-
ermnment case and Rs 153
crore in the Chandigarh
case.  However.  the
Enforcement Directorate
(ED} has pegged the total
fraud at Rs 643 crore.

‘The agency has also filed a
chargesheet in the Chandi-
garh Smart City Limited
case before the Special CBI

Court in  Chandigarh
against seven accused,
including five bank offi-
cials, one CSCL official and
one private individual.
Investigators allege that
the scam was orchestrated
by former IDFC First Bank
branch manager Ribhav
Rishi and relationship
manager Abhay Kumar,
who diverted government
funds pamked in bank
accounts to shell entities
under their control. The
money was subsequently
routed to various third
parties, including jew-
ellers and businesses,
According to the CBI,
Vikram Wadhwa emerged as
ane of the principal henefici-
aries of the diverted funds.

He allegedly received Rs
T0.74 crore through banking
channels from entities linked
to the prime accused, includ-
ing Capeo Fintech Services,
Swastik Desh Projects, Man-
nat Contractor, Ribhav Rishi
and his wife Divya Arora,
Investigators  have  also
dlleged  that Wadhwa
received cash payments from
Rishi and his associates,

The sgency further
alleged that Wadhwa pur-
chased four high-value
properties worth over Rs 40
crore  during  2025-26,
including properties in
Chandigarh  and  New
Chandigarh.

The investigation also
found that Sawan Jew-
ellers received more than
Rs 250 crore from firms
allegedly controlled hy the
accused. According to the
State Vigilance and Anti-
Cuorruption Bureau, Rajan
Singh Katodian facilitated
conversion of the diverted
funds into cash, earning
commissions  in the
process. He is also
accused of recording fieti-
tious gold sales in the
narmes of firms linked to
the accused to conceal the
movement of funds.

11 sports nurseries shut down
in4 districts for violating norms

CHANDIGARI, JUNF 12
Taking serious note nf irregu-
larities in the operation of
sports nurseries across the
state, Sports Minister Gaurav
Gautam ordered the immedi-
ate closure of 11 sports nurs-
eries found Lo be operating in
violation of preseribed norms.
Recently, Gautam chaired
a review meeting with sen-
ior officers of the Sports
Department and directed
them to prepare a compre-

hensive ground-level report
un all sports nurseries heing
Tun in government schocls
and under Panchayat insti-
tutions across Harvana
After a detailed examit
tion of the department’s
report, the Minister ordered
stringent action against non-
compliant sports nurseries.
The nurseries thal have been
closed are primarily located
in the districts of Nuh, Yaniu-
nanagar, Hisar and Bhiwani

such sale proceads in the account mainaingd with the bank or
ofding secuty interest aver such 2ssets.
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According to the depart-
mental inquiry and field
reports, several serious defi-
ciencies and operational
irregularities were found in
these nurseries, These
ineluded the absence of ade-
quate spur‘s equipment,
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CHANDIGARI, JUNE 12

After the resignation of Renu
Bhatia from the post of chair-
person of the Haryama State
Commission  for  Women
(HSCW) following nurses’
strike in the state, the govern-
ment has appointed Usha
Parm darshini as the new

ability of essential
mminrn and basi¢ training
facilities for athletes, poor
maintenance of sports
grounds posing a risk of
injuries 1o players. —TNS

. The name was
umnad on June 10,
Pariyadarshini has long been
associated with the BJP and
has played an active role with-
in the organisation, — TNS

Candidates who took
quota benefits can't
migrate to general
category, rules HC

SAURABH MALIK
CHANDIGARH, JUNE 12

The Punjab and Haryana
High Court has held that
candidates who  have
availed the benefit of
reservation at any stage of
the recruitment process
cannot subsequently seek
migration to the unre-
served category. The court,
however, clarified that can-
didates who applied under
a reserved category, but
did not avail of any reser-
vation benefit and secured
marks above the cut-off
preseribed for the unre-
served category, would be
entitled to consideration
against available gencral
category vacancies

The ruling came from s
Division Bench of Justices
Ashwani Kumar Mishra
and Rohit Kaponr while
disposing of review appli-
cations  arising out of
recruitment to 805 posts of
Ayurvedic Medical Offi-
cbrs (Group B} in Haryana
through an advertisement
in 2024,

The Bench observed:
“Those candidat whao
have already availed the
benefit of reservation at
any stage of recruitment
would not be entitled for
the benefit of migration Lo
unreserved category. How-
ever, those review appli-
cants who have applied in
the reserved category, but
have not taken any advan-
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tage of reservation and
have secured marks above
the cut-off meant for unre-
served category, would be
accorded consideration in
the unreserved calegory
against available seats.”

The applications were
filed following a judgment
dated November 3. 2025, on
a bunch of appeals. The
review applicants contend-
ed that they were entitled
1o selection — even if they
were not entilled to the
benefit of reservation — as
they had secursd marks
higher than those obtained
by the last selected candi-
date in the unreserved cat
egory. The court noted that
the Special Leave Petition
filed against the judgment
was reported to have been
dismissed.

The High Court, on May
12, directed the Haryana
Public Service Commission
and other respondents to
clarify whether any of the
gpplicants had secured
benefit on account of hav-
ing ‘applied under a
reserved category

The state filed an afMidavil
stating that some of the
applicints had availed ben-
efits of reservation in the
form of age relaxation and
other concessions. Taking
the affidavit on record, the
Bench held that candi-
dates who had secured
such benefits could nol
claim migration to the
unreserved category.
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